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v e r s u s

1. l.Py. C h i e f '  E l e c t r i a l  E n g i n e e r ( W o r k s h o p )  

N o r t h e r n  R a i l w a y ,  C h a r b a g h ,  L u c k n o w .

2. U n i o n  of I n d i a  t h r o u g h  G e n e r a l  M a n a e r ,  

N o r t h e r n  R a i l w a y  B a r o d a  House, N e w  Delhi.

R e s p o n d e n t s .

B y  A d v o c a t e  Shri Anil S r i v a s t a v a .

O R D E R

HON. M R . D . C .  V E R M A ,  M E M B E R ( J )

B y  this- O .A., t h e  a p p l i c a n t  h a s  p r a y e d  

t h a t  t h e  r e s u l t  of t h e  s e l e c t i o n  raade a g a i n s t  

n o t i f i c a t i o n  c o n t a i n e d  ' in A n n e u x r e - 1  for 

r e c r u i t m e n t  of I n t e r m e d i a t e  A p p r e n t i c e  M e c h a n i c  

(T r a i n  L i g h t i n g  Group) p o s t  ^ C h a r g e m a n  B g r a d e  

b e  a n n o u n c e d  and p u n b l i s h e d  and t h e  o r d e r  

c a n c e l l i n g  t h e  said r e s u l t  be  q u a s h e d .

2. B r i e f  f a c t s  a r e  t h a t  in p u r s u a n c e  of 

n o t i f i c a t i o n  d a t e d  7 . 1 2 . 9 1  r e c r u i t m e n t  of

I n t e r m e d i a t e  A p p r e n t i c e  M e c h a n i c  for T.L. Group, 

S k i l l e d  A r t i s a n s  a g a i n s t  2 5% quota, w a s  h e l d  by 

t h e  d e p a r t m e n t .  A f t e r  w r i t t e n  t e s t  t h e  a p p l i c a n t  

■O.P. G u p t a  and a n o t h e r  v/ere f o u n d  eligbD.e and 

w e r e  c a l l e d  for v i v a  v o c e  test. A f t e r  t h e  v i v a  

v o c e  t e s t  t h e  r e s u l t  w a s  n o t  d e c l a r e d  b u t  w a s  

c a n c e l l e d ,  h e n c e  t h i s  O.A.
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3. T h e  subtnission of t h e  l e a r n e d  c o u n s e l  for 

t h e  a p p l i c a n t  is t h a t  as p e r  A n n e x u r e  S-1 d a t e d

31. 7 . 9 2 ,  f i l e d  b y t h e  r e s p o n d e n t s ,  w i t h  t h e i r  

S u p p l e m e n t a r y  a p p l i c a t i o n ,  t h e  r e s u l t  w a s  

c a n c e l l e d  b y t h e  C h i e f  E l e c t r i c a l  E n g i n e e r ,  w h o  

w a s  n o t  t h e  a u t h o r i t y  c o m p e t e n t  t o  c a n c e l  t h e  

s e l e c t i o n .  T h e  l e a r n e d  c o u n s e l  for t h e  a p p l i c a n t  

h a s  d r a v m  a t t e n t i o n  t o w a r d s  I n d i a n  R a i l w a y  

E s t a b l i s h m e n t  M a n u a l  w h i c h  c o n t a i n s  t h e  r u l e s  

g o v e r n i n g  t h e  p r o m o t i o n  of  g r o u p  C staff. T h e  

l e a r n e d  c o u n s e l  has d r a w n  a t t e n t i o n  tov/ards p a r a  

215 w h i c h  is in r e s p e c t  of  s e l e c t i o n  p o s t  b u t  

said p a r a  (i) (ii) p r o v i d e s  t h a t  s e l e c t i o n  B o a r d  

s h o u l d  called- for v i v a  v o c e  t e s t  of  c a n d i c a t e s ,  

v;ho s e c u r e d  n o t  less t h a n  6D% m a r k s  in t h e  

w r i t t e n  test. It f u r t h e r  p r o v i d e s  t h e  f i nal 

p a n e l  s h o u l d  b e  d r a w n  u p  on  t h e  b a s i s  of m a r k s  

o b t a i n e d  in t h e  v/ritten and v i v a  v o c e  t e s t  in 

a c c o r d a n c e  v;ith t h e  p r o c e d u r e  for f i l l i n g  t h e  

s e l e c t i o n  post. S u b  p a r a  K a n d  L a r e  r e l e v a n t  

and so t h e y  a r e  r e p r o d u c e d  be l o w :

"(k) T h e  l i s t  w i l l  b e  p u t  u p  t o  t h e  

c o m p e t e n t  a u t h o r i t y  for a p p r o v a l .  W h e r e  

t h e  c o m p e t e n t  a u t h o r i t y  d o e s  n o t  a c c e p t  

t h e  r e c o m m e n d a t i o n s  of a S e l e c t i o n  Board, 

t h e  c a s e  c o u l d  b e  r e f e r r e d  t o t h e  G e n e r a l  

M a n a g e r ,  w h o  m a y  c o n s t i t u t e  a f r e s h  

S e l e c t i o n  B o a r d  at a h i g h e r  level, or 

i s s u e  s u c h  o t h e r  o r d e r s  as h e  c o n s i d e r s  

a p p r o p r i a t e .

( L ) A f t e r  t h e  c o m p e t e n t  a u t h o r i t y  has 

a c c e p t e d  t h e  r e c o m m e n d a t i o n s  of t h e  

S e l e c t i o n  Bo a r d ,  t h e  n a m e s  of t h e  c a n d i d a t e s  

s e l e c t e d  w i l l  be  n o t i f i e d  to  t h e  c a n d i d a t e s .  A 

p a n e l  o n c e  a p p r o v e d  s h o u l d  n o r m a l l y  n o t  b e  o H f e ^  

o r  a m e n d e d .  If a f t e r  t h e  f o r m a t i o n  of
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t h e  p a n e l  w i t h  t h e  a p p r o v a l  of t h e

c o n p e t e n t  a u t h o r ^ y  foiin

. . h s e , u e n t l y  t h . t ^ ^ ' ^  P - o ^ . ^ r a ^  

i r r e g u l a r i t i e s  o r  o t h e r  d e f e c t s  

n e c e s s a r y  t o  c a n c e l  or  a m e n d  t h e  panel, 

t h i s  s h o u l d  b e  d o n e  a f t e r  o b t a i n i n g  t h e  

a p p r o v a l  of t h e  a u t h o r i t y  n e x t  h i g h e r  t h a n  

t h e  o n e  w h o  a p p r o v a l  t h e  pa n e l .

4 . p e r  p a r a  (k) above, t h e  c o m p e t e n t

a u t h o r i t y  is to  a p p r o v e  t h e  list. H o w e v e r ,  w h e r e  

t h e  c o m p e t e n t  a u t h o r i t y  d o e s  n o t  a c c e p t  t h e  

r e c o m m e n d a t i o n  of t h e  S e l e c t i o n  Board, t h e  s a m e  

c o u l d  b e  r e f e r r e d  t o  t h e  G e n e r a l  M a n a g e r  w h o  m a y  

c o n s t i t u t e  a f r e s h  s e l e c t i o n  t h o u g h  at a h i g h e r  

l e v e l  or  i s s u e  s u c h  o r d e r s  ■ as b e  c o n s i d e r e d  

a p p r o p r i a t e .  T h e  s u b m i s s i o n  of t h e  l e a r n e d  

c o u n s e l  is t h a t  t h e  c o m p e t e n t  a u t h o r i t y  i.e. t h e  

C h i e f  E l e c t r i c a l  E n g i n e e r  in t h i s  c a s e  w a s  n o t  

a u t h o r i s e d  t o  c a n c e l  o r  t o  o r d e r  f o r  a f r e s h  

selectionr- t h e  s u b m i s s i o n  is t h a t  t h i s  p o w e r  c a n  

b e  e x e r c i s e d  by t h e  G e n e r a l  M a n a g e r .

5. In t h e  c a s e  in h a n d  w e  find t h a t  t h e  

r e s u l t  h a s  b e e n  c a n c e l l e d  b y t h e  C h i e f  E l e c t r i c a l  

E n g i n e e r  and it w a s  n o t  r e f e r r d  t o t h e  G e n e r a l  

M a n a g e r .  T h e  l e a r n e d  c o u n s e l  f o r  t h e  r e s p o n d e n t s  

h a s  s u b m i t t e d  t h a t  as  p e r  ^ r  (k) if t h e c o m p e t e n t  

a u t h o r i t y  d o s  n o t  a c c e p t  t h e  r e c o m m e n d a t i o n  of 

t h e  S e l e c t i o n  Board, o n l y  t h e n  the m a t t e r  b e  

r e f e r r e d  t o  t h e  G e n e r a l  M a n a g e r .  His s u b m i s s i o n  

is t h a t  in t h i s  case, t h e r e  v/as n o

r e c o „ n e „ .a t io „  o f  th e  S e le c t io n  B car^  an,.
r r  -  —  ^^a^ not . e g u i ^ d  t o  be

1  - ^ o r . t h e  - n e r a l  ,.a„a,er. a r e  u „ . h , e

agree to the submissions bythe learned

c o u n s e l  for
- o r  t h e  r e s p o n d e n t s  T h o  

. nrs. T h e  c o m p e t e n t

- thor.ty  i .e .  chief Kleotrical
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r e s u l t  o r  t o  o r d e r  f r e s h  s e l e c t i o n .  T h a t  p o w e r  

e x i s t s  w i t h  t h e  G e n e r a l  M a n a g e r  only. Thus, e v e n  

if t h e r e  is n o  recommenclati,on o f t h e  S e l e c t i o n  

B oard, t h e  s e l e c t i o n  c o u l d  h a v e  b e e n  c a n c e l l e d  

b y t h e  G e n e r a l  M a n a g e r  only.

6. T h e  l e a r n e d  c o u n s e l  for t h e  r e s p o n d e n t s  

h a s  r e f e r r e d  to  sub p a r a  (L) q u o t a  a b o v e  and has 

s u b m i t t e d  t h a t  a f t e r  t h e  n a m e s  of t h e  s e l e c t e d  

c a n d i d a t e s  v/ere n o t i f i e d  a n d  it  w a s  f o und 

s u b s e q u e n t l y ,  t h a t  p r o c e d u r a l  i r r e g u l a r i t i e s  or 

o t h e r  d e f e c t s  w e r e  t h e r e  t o  c a n c e l  o r  a m e n d  t h e  

p a n e l ,  it c o u l d  b e  d o n e  a f t e r  o b t a i n i n g  t h e  

o r d e r  o f  t h e  a u t h o r i t y  n e x t  h i g h e r  t h a n  t h e  o n e  

v7ho a p p r o v e d  t h e  list. In o u r  v i e w  p a r a  (L) is 

n o t  a p p l i c a b l e  o n  t h e  f.acts of t h e  p r e s e n t  case. 

IN t h e  p r e s e n t  case, t h e  r e c o m m e n d a t i o n  of t h e  

s e l e c t i o n  B o a r d  v;as n o t  a c c e p t e d  b y  the 

c o m p e t e n t  a u t h o r i t y  a n d  p r i o r  t o  a c c e p t a n c e  of 

t h e  r e c o m m e n d a t i o n ,  t h e  c o m p e t e n t  a u t h o r i t y  

c a n c e l l e d  t h e  r e s ult. Thus, sub p a r a  (L) is in 

r e s p e c t  o f  s u b s e q u e n t  s t a g e  w h e r e  i r r e g u l a r i t y  

o r  d e f e c t  is d e t e c t e d  a f t e r  t h e  c o m p e t e n t  

a u t h o r i t y  h a d  a c c e p t e d  t h i s  r e c o m m e n d a t i o n  of 

t h e  S e l e c t i o n  Board. T h e  fact^ of t h e  p r e s e n t  

c a s e  are w i t h i n  t h e  sa i d  p a r a  (K) and t h e r e f o r e ,  

t h e  a u t h o r i t y  c o m p e t e n t  t o  c a n c e l  t h e  r e s u l t  v;as 

t h e  G e n e r a l  M a n a g e r  and. n o t  t h e  C h i e f  E l e c t r i c a l  

E n g i n e e r ;  ^ s  in t h e  p r e s e n t  case, t h e  r e s u l t  has 

b e e n  c a n c e l l e d ,  by  t h e  C h i e f  E l e c t r i c a l  

E n g i n e e r ,  t h e  o r d e r  c a n c e l l i n g  t h e  r e s u l t  is not 

valid.

7. ■ T h e  l e a r n e d  c o u n s e l  for t h e  a p p l i c a n t  has 

p l a c e d  r e l i a n c e  o n  a D i v i s i o n  b e n c h  d e c i s i o n  

g i v e n  b y  C a l c u t t a  B e n c h  n of t h e  C e n t r a l  

A d m i n i s t r a t i v e  T r i b u n a l  in t h e  c a s e  of 

M.rityunjay S a r k a r  vs. U n i o n  o f ^ n d  o t h e r s



r e p o r t e d  i n  (1989) 11, A.T.C. , 734 v/herein a l s o  

a d e n o v o  v i v a  v o c e  t e s t  b y  a n e w  S e l e c t i o n  B o a r d  

a f t e r  c a n c e l l i n g  t h e  f i r s t  v i v a  v o c e  w a s

o r d e r e d .  It w a s  h e l d  b y t h e  T r i b u n a l  t h a t  in t h e  

absene®. of  p r i o r  a p p r o v a l  of  G e n e r a l  M a n a g e r ,  

s u c h  a c t i o n  is v i o l a t i v e  of p a r a  216(1) of the 

R a i l w a y  E s t a b l i s h m e n t  M a n u a l .  P a r a  216(i) of t h e  

R a i l w a y  E s t a b l i s h m e n t  M a n u a l ,  as it t h e n

e x i s t e d ,  h a s  b e e n  r e p r o d u c e d  in p a r a  7 o f  t h e  

T r i b u n a l ' s  o r d e r  and it is s i m i l a r  t o  p r e s e n t  

s u b  p a r a  (K) and (L) of p a r a  214 of I n d i a n

Railv/ay E s t a b l i s h m e n t  M a n u a l .  T h e  f a c t s  of t h e  

p r e s e n t  c a s e  a r e  t h u s  f u l l y  c o v e r e d  w i t h  t h e  

d e c i s i o n  of t h e  C a l c u t t a  B e n c h  o f t h e  T r i b u n a l .

8. In v i e w  of t h e  d i s c u s s i o n s  m a d e  ab o v e ,  w e  

h o l d  t h a t  t h e  c a n c e l l a t i o n  of t h e  r e s u l t  by t h e  

C h i e f  E l e c t r i c a l  E n g i n e e r  is v i o l a t i v e  of  p a r a  

215 (K) of the I n d i a n  R a i l w a y  E s t a b l i s h m e n t

M a n u a l ,  a n d  t h e r e f o r e ,  t h e  o r d e r  c a n c e l l i n g  t h e  

sa i d  .r e s u l t  is h e r e b y  q u a s h e d .  W e  d i r e c t  t h e

r e s p o n d e n t s  t o  a n n o u n c e  a n d  p u b l i s h  t h e  f i n a l  

r e s u l t  of s e l e c t i o n  h e l d  in p u r s u a n c e  of  t h e  

n o t i f i c a t i o n  d a t e d  7 . 12.91. W e  a l s o  d i r e c t  t h a t  

in case, on su c h  p u b l i c a t i o n  of t h e  r e s u l t ,  t h e  

a p p l i c a n t  is f o u n d  s e l e c t e d ,  h e  b e  p r o m o t e d

a n d  g i v e n  all c o n s e q u e n t i a l  b e n e f i t s .  C o m p l i a n c e  

o f  th i s  o r d e r  b e  m a d e  w i t h i n  t w o  m o n t h s  f r o m  the' 

d a t e  of c o m m u n i c a t i o n  of t h i s  o r d e r .  C o s t s  easy.

MEMBER(A) MEMBER(J)

Luckno w ; D a t e d :
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